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Overti e allo ance  aid to  E
loyees of .1B  Durin Sixth Lok 

Sabha Elections

(c)  in case any allo ance has been 
aid to the, the a ount of such 
allo ance ay lease be stated and if 
no a ount has been aid, the reason 
therefor

THE MINISTER O IN ORMATION 
AND BROADCASTIN SHRl L. K. 
ADVANI)  (a) to  (c)  The  IB
staff, ho ere on duty in connection 
ith the Lok Sabha Elections hald in 
March, 1977, orked on 12-hour shift 
basis, and they had been rovided ith 
free junch ackets etc. no over-ti e 
allo ance or honoranu as aid to 
the.

roosal by Ms. lastic Kestas and
Cheicals Liited Tail Nadu

107Hf Shn K T KOSAIRAM- Will 
t)u* .M nv r ol KTUOLEUM, CHEMI
CALS AND ERTILI ERS be leased 
tu  t'tte hethei anv fresh roosals 
lia(> been rccoivcd fro 1hc Trchnical 
so u  of   Robins anti Chei-

* j's LiitcJ. S'lhuura, .O Aru u- 
Tail Nadu  hich r> lyin 

{   for tho at 2 yoai  and if
the 'idion tiken 01 tht*'e roosals 
t'   overnnitnt -o that the factory
id'i be levivid forthith

THE MINISTER O ETROLEUM 
C HEMICALS  AND  ERTILI ERS 
SHH[ H. N. BAHU UNA)  Ms.
lasin- Rcsjcs and Chonuc'iis  have 
entiy subitted a roosal for the 
K'vivni of thk unit based on i orted 
invl Chloride  No final decision has 
yet been taken on the roosal.
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1075.   DR. BALDEV RAKASH* 
Wiil the Minister oi IN ORMATION 
AND BROADCASTIN be leased to 
state

(a) hether the e loyees of the 
ress Infor ation Bureau had to ork 
for 12 to 20 hours durin the Sixth 
Lok Sabha Election held in March, 
19*7

(b) if so, hether any overti e 
allo ance or honorariu as aid to 
the aetted as ell a non- aetted 
staff for extra hours, if so, facts and

Kudre ukh roject aces Difficulty 
due to non-flo of unds fro an

1077.  SHRI BA UN SUMBERUL 
Will the Minister  of STEEL AND 
MTNES be leased to state

(a> hether it is a fact that tile 
Kudro ukh roject has faced diffi
culty due to non-flo of funds fro 
Iran and the uncertainty of the third 
steel unit in that country

(b)  hat is the otion oen to the 
overn ent of India under the con
tract beteen the t o countries in
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case Iran abandons its lans for the 
third teel lant

(c)  hether the details of the 
Kudre ukh roject had been exlained 
to the concerned Iranian authorities 
and

(d) if so, the details thereof

THE MINISTER O STATE IN THE 
MINISTR O STEEL AND MINES 
(SHRi KARIA MUNDA) (a) Since 
the Kudre ukh rojiects  reuire
ents of funds are bein et throuh 
budetary allocations, non-inflo of 
funds fro Iran has not affected the 
construction  of  the  roject.  The 
recent develo ents  in  Iran have, 
Jhoever, caused concern* esecially 
on account of delay in disburseents 
and uncertainty about the readiness of 
thv- Iranians to off-take* the entire con
tracted uantities of concentrate.  In 
order to have a roer assessent of 
t>o situation.  Kudre ukh Iron Ore 
Co Ltd. has roosed early discus
sions ith the Iranian Co any to 
settle these and other related js es. 
The further course of action ill be 
decided in the liht of these discus
sion.

(b) The sale contract,  hich is 
beteen the Kudre ukh Iron Ore 
Co. Ltd and  The  National Iranian 
Steel Industries  Co any,  rov'des 
that if the Buyer fail to take delivery 
of the contracted uantities due to 
causey other than force Majeoure, the 
Seller ay disose of the uantities 
not taken by the Buyer at the best 
available rices and the difference 
beteen the rice realised and the 
contract rice shall be borne by the 
Buver. or any uantity that the 
Seller is unable to sell, the Buyer shall 
ay enalties at the rates laid do n 
in the contract,

(c) and d). The details and status 
of the Kudre ukh roject are fully 
kno n to the Iranian authorie.

Co osition of il  Censor  Board

107. SHRI MOHANLAL IIL 
SHRI C. K. JA ER 
SHARIE

Will the Minister of IN ORMATION

AND BROADCASTIN be leased to 
state

(a) hether there is any il 
Censor Board constituted by the ov
ern ent of India for exainin the 
suitability or otherise of the ne 
fils before these are released for 
screenin in the ublic

(b) hat is the co osition of the 
Board hen it as constituted and 
hat are the criteria adoted by ov
ernent  for  the  selectionnoina 
tion of the Me bers of the Board and

(c) hether there is any reresen
tation of Scheduled CastesScheduled 
Tribes and other reliious oranisa
tion on the Board, if so, the naes of 
such e bers included in the Board

THE MINISTER O IN ORMATION 
AND BROADCASTIN (SHRI L. K. 
ADVANI) (a) es, Sir.

(b)  Under Section  of the Cine a
torah Act, 1952f the Board of il 
Censors consists of a Chair an and 
not ore than nine other e bers 
a ointed by the Central overn ent. 
The Board as last reconstituted in 
No e ber, 977. The existin co
osition of the Board is as follos —

Chair an

1. Shri K. L. Khandur

Me bers

2. Shri Hrishikesh Mukherjee

. Shri M. Bhaktavatsala

. Shri Taan Sinha

5. Shri V. V. John

. Shri K. V. Jaannathan

7. Sint. Madhuri Shah

. Shri B. Nai Reddi

The criteria for bein e bers of the 
Board are that they should be ersons 
of individual erit and suitability, and 
be ualified, in the oinion of the 
Central overn ent,  to jude the 
effect of fils on the ublic.

(c)  There is no rovision in the 
Cine atorah Act, 192 for such 
reresentation.




